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RDJflS OF THE TRIBUNAL 

1.OPDER DT. 30.5.209 

Heád Mr. P. R&th# learn ed counsel for 
-F----- 	 ,-.-.- - the AppliCt ,Mr.3a1,learfl& Advocate (who has 

filed his vakalaanama on oehalf Of Khitifldra 

Kuma r aai) and Mr.3. Dash, learn €d Additional 

standing counsel (on whom a copy of this petition 

has be€) servd). 
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ORDEFSOFTHETRIBUI\JAL  

AppLiflt, havina lot of family 

proolems, his faced the impuqried order of 

transfer under Annexure-1, dated 22.5.2002 

requiriric him to go from Bhubaneswar to BUrlj 

He his filed a representation to his 

under Annexure-24 dated 27• 5. 200 2.In 

representation in question, the Applicant has 

pointed out to his authorities about his 

problems and has also prayed for his posting 

at BhubaneSwar,ifl some other posts specified 

therein. Transfer being an incidit of service, 

the Authorities are compett to redress the  

grievances , as raised , in the represci- tation, 

under Annexure-2. In the said premises, this 

Original Application is disposed of with a 

direction to the Re5POfldtS (especially 

Respond 1t No. 2) to consider the grievances of 

the Applicflt expeditiously, preferably within 

a period of 45 days from the date of receipt 

of a copy of this order and,until th, the 

impugned transfer order under_Anr1exurel, dated 

22.5.202 ( so far it relates to applicant) shall 

remain stayed. 

Mr.S.K.Bal,AdvOCate appearing for 

shri K.KBal, states that shri Bali  aLDC, has already 

come from Burla on transfer to Bhubaneewar on 

28th May,  2002  andhas already joined in EiSte1 

Range Divi siOfl at Bhuoaneswar on 29.5.2002 and 

that, therefore, he should not be affected by the 

aforesaid ditectioflS. The order under Ar1nexur1 
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dat 	22-5-2002 do not show that Shri K.K.Ba1 has 

come on transfer from Burla to Bhubaneswar vice the 

Applicant and, therefore, he has riçhtly not been 
a 

impleaded asparty to the present 0.A,,If Shri  K.K.Bal 

has already joined at Bhubaneswar)as claimed oy the 

Advocate Shri Bal, the diections givqIn herein aoove 

pertaining to the Applicant, shall not affect Shri Bal. 

Send copies of this order to the Respondents, 

alonqith copies of the paper book of the OA, at the cost 

of the Applicant and free copies of this order be giv& 

to the Advocate for the Applicant, ami shri B.Dash,learned 

ASC (on whom a copy of this OA has befl servedlanci who has 

been heard on behalf of the ReL:Cfldents in the mattero 
N ;aQL Avc 	 kj 

Mr.Rath,Advocate for the Applicant undertakes to 

file the reqir& poStages by 31.5. 2002. 

I 
Mnoer(Judicial) 


